Open Court
CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH
ALLAHABAD.

Dated : This the 27" day of March 2018

Original Application No. 330/00302 of 2018

Hon’ble Dr. Murtaza Ali, Member (J)
Hon’'ble Dr. Mrutyunjay Sarangi, Member (A)

Rajesh Ranjan, S/o Shri Krishna Deo Prasad Singh, R/o Quarter No. 5A,
European Colony, Mughalsarai, Chandauli (UP) Pin Code 232101.

.. .Applicant
By Adv : Shri Anil Kumar Singh
VERSUS
1. Union of India through the General Manager, East Central Railway,
Hazipur.
2. Divisional Railway Manager (Personnel) East Central Railway,
Mughalsarai.
3. Senior Divisional Personnel Officer, Mughalsarai Division, East
Central Railway.
.. .Respondents

By Adv: Sri Raj Kamal Srivastava
ORDER

By Hon’ble Dr. Murtaza Ali, Member (J)

Heard Shri Anil Kumar Singh, learned counsel for the applicant and

Shri Raj Kamal Srivastava learned counsel for the respondents.

2. At the outset learned counsel for the applicant submitted that the
applicant would be satisfied if a direction be given to the respondent No.
3/Competent Authority to consider and dispose of his pending
representation dated 08.03.2018 (Annexure A-10) in the light of judgments
of Erankulam Bench of this Tribunal dated 15.02.2016 passed in OA No.
20/15, the Hon’ble High Court of Uttrakhand (at Nainital) order dated
26.06.2014 passed in Special Appeal No. 330/13 with Special Appeal No.

523/13, the CAT Jabalpur Bench order dated 20.04.2017 passed in OA



No. 290/17 and CAT Principal Bench order dated 16.11.2011 passed in

OA No. 2045/10 within a stipulated period of time.

3. In view of the above submissions made by the applicant’s counsel,
we direct the respondent No. 3/Competent Authority to consider and
decide the representation of the applicant 08.03.2018 (Annexure A-10) in
the light of aforementioned judgments of Erankulam Bench of this Tribunal
dated 15.02.2016, the Hon’ble High Court of Uttrakhand (at Nainital)
dated 26.06.2014, the CAT Jabalpur Bench order dated 20.04.2017 and
CAT Principal Bench order dated 16.11.2011 by passing a reasoned and
speaking order within a period of three months from the date of receipt of
certified copy of this order. The applicant is directed to send a copy of his
representation dated 08.03.2018 (Annexure A-10) aforementioned
judgments of Erankulam Bench of this Tribunal dated 15.02.2016, the
Hon’ble High Court of Uttrakhand (at Nainital) dated 26.06.2014, the CAT
Jabalpur Bench order dated 20.04.2017 and CAT Principal Bench order
dated 16.11.2011 alongwith certified copy of this order. It is made clear

that we have not entered into the merits of this case.

4, In view of the above, the OA is disposed of. No costs.
(Dr. Mrutyunjay Sarangi) (Dr. Murtaza Ali)
Member (A) Member (J)

Ipcl/



